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: A '
BILL

,-.fwrther to amend the Goo Salary, Allowomoes and
«  Pension of Members of the Legzslatwe Assembly
Act 196!; _

Be it enacted by the Leglslatlve Assembly of Goa
in the Fortieth” Year of the Repubhc of India as
V,follows — , k

_ 1 Short tztle and commencement. — (1) ThlS Act
_,may be called the Goa Salary, Allowances and Pen-

~'sion of Members of the Legislative Assembly
: (Amendment) Act 1989.

(2) It shall come into force at once

2. Inse'rtwn of new section 3AA. ——After section
3A of the Goa Salary, Allowances and Pension of
-Members of the Legislative Assembly Act, 1964 (Act
2 0f 1965}, the following new section 3AA shall be
‘ mserted namely —

“3AA. Motor Car Advance. — There - shall be
* paid to a member, by way of repayable advance,
such sum of money and subJect to such condltmns,
‘as may be prescnbed ?



—_2

- Statement of Objects and: Reasons . .o i °

As there is no provision for motor car advance to
the members of .the Legislative, Assembly in the Goa
Salary, Allowances ‘and ‘Pensiori“of Members of the
Legislative Assembly Act, 1964, it iz proposed to
insert a new section in the said Act so as to provide
for motor car advance to ‘the said members.

- This-Bill seeks to amend the Goa ‘Salary, Allow-
ances:and: Pension - of  Members of: ‘the jLe itive
Assembly Act, 1964 to that effect. >

F’nancnal Memorandum T

Clause 2 of the Bill seeks to 1nsert a new gection

. 3AA in the principal Act so as to provide for pay-
‘ment to’a member by way of repayable adyance,
such sum of money and sub1ect to such conditiohs

-as-may be prescrlbed

The fmanc1a1 1mphcat10ns mvolved cannoi; be
ascertained at this ‘stage.

Panaji - SHAIKH HASSAN HAROON

30-3-1989 * Minister for Law and Judlcia.ry
Assembly Hall© - M MUNATRSD
Pana,;]l - Secretary to Legislatlve Assembly '

Dated: 3-4—1989 ’ . of Goa ..

Governer’'s mcommendatmn under a.r’tlcle.
207 of the Constitution: - - s

In pursuance of article 207 of the Constltutmn, :
- the Governor of Goa has recommended-to the Le-
gislative Assembly of Goa, the. introduction and
consideration of the Goa Salary, Allowances and

Pension of Members of the Leglsla,tlve Assembly
" (Amendment) Bill, 1989 '



